
' IN THE Cl:~N'I'R'A.L ADMnuSrRATIVE :I'RIBUNAL, JAIPUR BENCH 
JAIPUR. 

0 • A . No • 5 8 1/93 , Dt. of order: 2 .12 .93 

: . App~icant 

Vs. 

Union of India & Ors. : Respondents 

Mr .Raj endra Soni : Cou~sel for the applicant 

CORAM:: 

·, 
Hon'ble Mr.Justice D.L.Mehta, Vice Chairman 

Hon'ble Mr.O.P.Sharma, Member(Adm.). 

PER HON' BLE MR .• [,_~'fmE ::o-:~H~ VICE CHAIRM.1\N. 

Heard the learned coumse:~ for the applicant. 

' '.L'he applicant has invited our c~ttention to Annx .A-2 

dated 28.12.91 and submits that in the year 1991 .. : . 

other candidates appearing in the Civil Services 
• r 

we~e 
E:xam1nation who bl othe~rw ise eligible have been 

permitted five attempts in thaf examination. The 

relevant po~tion of para 4 is r~produced as under: 

11 4. Every candidate appear,ing at the examina­
tion y.iho is otherwise eligible, shall ·be per­
mitted five attempts at the examination irres­
pective of the number of attempts he has already 
availed of at the IAS etc.' examinatiom held in 
previous years. l'he restriction shall be effec­
tive from the Civil Services Examination held in 
1979. Ai:iy attempts made at! the Civil Services 
(Preliminary) Held. in 79 a~d onwards will count 
as attempts for this purpo9e the fifth attempt 
now permitted is available;for the 1992 exami­
nation only. 11 

I 

2 • In the notification invittng applicationsAnnx.A-1 

dated 16.1.93, there is a provision that every ca:ndi-
I 

date appearing at the examination who is other-Wise 
'1 

eligible shall be permitted fou~ attempts at the 

examination. The learn~~d couns~l for the applicarit 
.when 

further submits that in the year 19906~he examinations , 

were held for !AS ana other serv.,ices, the question 
an 

papt!rSleaked and, on representati:on)add i tioroal chance 
) I -

was given i:n the next ye,ar. ,We do not agree with the 

submission of the learnl!!?d couiasel for the applicant, 
. ' 

results of the ' 
as it is an admitted case that ma the iexami:nations of 

" 
•• 2 



I 

: 2 : 

, 

the year 1990 were not cancelled a~d the persons sele-

cted in the year 1990 have already been given appoint-

mem~as per the results. Therefore, it cannot be sa~d 

reason the additional chance was given vide the notifi­

cation Annx.A-2 dated 22.12~~1. If the,paper has leaked 

then the examination held should be cancelled and the 

appointments have to be quashed. This has not beem 

done in the case. Applicant has appeared im the year 

""19.90 and failed in the examiaq.tiom. Mr .Somi further 
'• · ...... · .. " 

'·- . 
·" " .. 

• ... ll" '/ 

. _ .. , 

. submits tf1at it is ·arbitrary to reduce the attempts 
' l \ 

f-rom 5 to .4 vide Annx.A-1 for the year 1993. It is 
\ ..... ' ... 

a .question of policy of the government to give four 
. ~ ,'. it 

.attemp~$·a'.:ndLcamnot be said to be.arbitrary. It is 
•I u, 

-mo;t· vioiative of the primciples e>f equality enshrined 

im Article 14 of the Constitution of I rad ia. Mr .Soni 

further submitted that some petitions have been filed 

permissior.i has been gran.ted to the applicants for 

appearimg in the exam1nati0n. We are not knowing 

'amything about such application.sand no order is 

available with us. · Even '-~if:1 it is assumed that such 

provisional permission has beem granted even then 

any relief granted at the stage of show cause notice 

cannot be said to be a precedent. ~e are not inclined 

to admit the petition* The petitiom is dismissed. 

. . . '~ d.:!!:) 
Vice Chairman. 


